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CENTRAL ADMIN!STRATIVE TRIBUNAL 
A LAHABAD BENCH : AL AHABAD 

OPt:N COUR 

ORIGTNAT APPLir.ATION N0.116 Of 2006 

ALLIWABAD THTS THE 30™ DAY OF MAY 2008 

BON' BL!: MR . N . D. DAYAL, MBMBBR-A 

Han kcsh Kumar, 
S/o L1te sr· Plm Prasad, 
R/o Oeor~a Khas P.O. Deoria, 
uist ct-Deoria. 

By Advocate Sri R. B. Tripathi 

Versus 

. . . . . • .Apolicant 

1. Un1on o l lndia through the Secretary, 
Ministry of Finance , New Delhi. 

2. Commissioner of Income Tax, 
Gorakhpu ' Reqion, Gorakhpur. 

3. Income Tax Officer, Deoria, 
D strict-O oria. 

By A vocate Shri Saumltra Sinqh 

0 R DE R 

. •.•. Respondent 

Learned counsel for. the app l j cant submlts t:ha 

::he rellef souaht by the applicant who ts a Da 

r,;aqer on Casua l basis is !.or qrant; of temporary statu 

as h was appointed in the Income Tax Office Deori 

12.0 .1993. It is not disputed that '"he appli ant wa 

indu ted on the job in 1993 . Learned counsel for th 

resp nden:::s states that his aqe was only 14 years. 

case aqe is the relevant criteria Lhc learned counsel 

for the apolicllnt submits that the applicant may b 

aran ed temporary status from the relevant ag as p r 

the ch me. He furthP-t St lhm its I hal ln term of t 

sch e those casual labours who have been workinq f r 
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206/240 days are eligiole for grant of remporar 

status. He therefore seeks equal benefit under: the 

scheme for qr.ant of temporary status llnd tn case it 1s 

~~ 
• fae~ he would be 18 years ot aae 1n 1997 and 

therefore, from the relevant aae he is entl.tled for 

:Jran:: of tc:nporary status. Learned counsel for The 

resPOndents seeks time to ~ake instructl.ons as he 

submits that there is a judgment: of Srnakulum Benet> 

wnich has not been made available L:oday despite 

ctirectJ.on of the Tribunal specifically for the 

resoondents to place on record the scheme of 19a B" 

well as decision mentioned in para 3 of the Counter 

affJ.davit. A perusal of oara 3 of the counter 

afLdavit shows that the respondents have taken a1 

stand tha l since the applicant had not completed 

serv:Lce of 21!0 days in 1993 as oer j udqment of .. h 

Ernak.ulurr. Bench in OA No. 750/94 ctated 11.0:3.1995 as 

wel as Government of India, Department of Post 

instructions dated 12.05.1991 the applicant would not 

~e ~>liqible for temporary status at that stage. The 

Date of Birth ot the applicant is stated to l>e 

05.05.1979 and he has been working since 12.05.1993, 

therefore beinq a minor it is submittcl that 1n 1993 

he was not eliaible. 

2. It l.S not the case of the applicant that he 

should be aranted temporary status even thouqh he was 

not eliqible ~he le~rned counsel for Lhe applicant 

subm ;:s that the applicant be aranted ~e:nporary status 

as p~r Lhe scheme of 1993 on attaininq the age of 
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~a1ority if he is otherwise eligible and the decis1on 

communicated to him at the earliest . Besides he may 
? 

also be extended the benefits of the scheme i'lft tAP 

) 
relevan~ aay.s in terms of his conditions of employment 

and pro rata wages etc. 

3. This matter is, therefore, disposed of with a 

direction to the respondents to consider the prayer of 

the applicant in accordance with the scheme of 1991 

issued by DOPT for temporary status and regularization 

and extend the benefit• of temporary status to the 

appl.cant in accordance with the same. He may be 

infor~of the decision tak~ by a speaking order withln 

a period of six weeks from the date of receipt of a 

copy of this order. 

4 . The OA is disposed of as .2: above. 

No Costs. 

'vff7Ji 
Member-A 

Ins/ 


